I 4. ST.u.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5, -21.Te1.-31.-14032024-252989
CG-DL -E-14032024-252989

ETETIOT
EXTRAORDINARY
AT |—Eve 3—39-T7E (i)
PART I1—Section 3—Sub-section (i)

grfee T THfAT
PUBLISHED BY AUTHORITY

. 180] T feett, gEeafdaTe, 7T 14, 2024/FT 24, 1945
No. 180] NEW DELHI, THURSDAY, MARCH 14, 2024/PHALGUNA 24, 1945
UEREIER

% feeett, 13 |7, 2024
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 13th March, 2024

G.S.R. 193(E).—In exercise of the powers conferred by clause (b) of sub-section (3) of section 79 of the
Information Technology Act 2000, Central Government being the appropriate government hereby designate the Indian
Cyber Crime Coordination Centre (14C), to be the agency of the Ministry of Home Affairs to perform the functions
under clause (b) of sub-section (3) of section 79 of Information Technology Act, 2000 and to notify the instances of
information, data or communication link residing in or connected to a computer resource controlled by the
intermediary being used to commit the unlawful act.

[F. No. 22003/21/2019-14C]
ASHISH KUMAR, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. o,

VERMA




		2024-03-14T17:36:50+0530
	MANOJ KUMAR VERMA




